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g1 Anti Hijacking
Bill & Supp. of Unlawjul Acts against
Safety of Civil Aviation  Bill

is il #0? The Minister should have ex-
plained the reason of this delay because
this ji a very important subject concerning
the public services, concerning recruitment,
and conmuerning the administration of the
country.

1 consider this very important because
of the fact that if we really want to imple-
ment our development programmes,
if we want to implement what-
ever programme we adopt after debat-
ing in the Parliament, this i1 imple-
mented through the bureaucrafy and until
and unlesy we discuss this subject, and try
to improve their functioning, one of the
reayons of the failure or non-impl=menta-
tion would be failure of the bureaucracy
itself. Bu: unfortunately such an important
subject is not taken seriously by the Gov-
ernment.

At the very outset, 1 would like to kay
that in our country a great hiatus exist®
between the people and the administration.
The British had artificially created a kind
of self-styled dignity in the higher %ervices
which aimed at a deliberate aloofness from
the general public. This aloofness is deli-
berately maintained. The old colonial type
of administration, where the administra-
tion is divorced from the aspirations of
the peon'e which the Britizhers deliberately
created- in our country is continued. Just
as they createdd in our country an educa-
tional system which was to keep the edu-
cated people away from the general people,
more or less all the people of our country,
so also they created an administration with
the purpose of keeping it aloof frdm the
people. We should take it up seriously.
Otherwise, our efforts are going to fail.
The House should discuss how the recruit-
ment is dome, how the examinations are
conducted and who are the people recruit-
ed, what is their training and how best
they can serve the people. And this House
is a right body to discuss all these things
and formulate the right type of policy.
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I would also like to point out another
thing. Article 309 of the Constitution
creates Central Services and State services.
But Article 312 create: All India Services.

15.00 hra.

In the draft Constitution there was no
provision for all India services. It was
incorporated later on . ®™ow, due to this
Artizle 312 which crgates all India services
like India@m Administrative Service, Indian
Police Service, the autonomy of the State
is adversely affected.

MR. DEPUTY-SPEAKER: You will
continue your speech afterwardi. ™Mow, we
will take Private Membira Buiiness.

15.01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONY
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MR. DEPUTY-SPEAKER:

tion 1s:

The ques-

“That this House do agree with the
Fifty-second Report of the Committee
on Private Members® Bills and Resolu-
tions presented to the House on the
3rd November, 1982.”

The Motion was adopted.

MANAGEMENT OF PROPERTIES OF
TEMPLES, MUTHS AMD OTHER RE-
LIGIOUS INSTITUTIONS BILL*

SHRI RANIJIT SINGH (Chatra): I beg
to move for leave to introduce a Bill to
privide for the creation of public trusts
for the management of properties of temp-
les, “muths” and other institutions devoted
to religious purposes.



